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BY C IRCUlAT IGI 
t 

CENTRAL ADMIN ISTRATIVE TRIBLNAL, ADOL. BENCH 

ALlAHABAD 

DATED: The 1M th day Of J;; 1 997 
v 

CORAM : HON'BlE MR. S.DAS GUPTA, A.M. 

HON 'BlC ~. T .L.VERMA.? J . M .. 

REVIEW APPLICATION N0 .70 of 1 997 

I 

ORIGINAL APPLICATION No.920 of 1996 

• 

Somdutt Sharma 'Anurag i' son of late Bidhi 

Cha~dra Sharma R/o 5B/65 Krishna Naga r Bhoj ipura, 

Agra - lC' . Applicant • •••• 

.. 
Vs. 

1. Ui ion of India, through Genera 1 Manager, 

We stern Railway, Church Gate, Bombay. 

2 . Divis ional Ra ilway Manage r, Western Railway 

Ja i pur. 

; 

3 . President Ra ilway Schools and Senior Divisional 

Personnel Office r, Jair ur • 

• ••• Res ponde rrt s 

COLNSEL FCR TH E APPLICANT : Shri Vimle sh Srivas tava 

COLNSEL FOR THE R'2S PCNDENfS: 
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6RDER 

BY HON 'BlE MR. S.DAS GUPTA, A.M.-

This app l ication has been filed s e eking r e call of 

the order dat ed 13.1.1997 by which O.A.No.920 of 1996 

was disoose d of as withdrawn • • 

2 . In the afor e said Original Application, the applica~ 
i-eA had s ought c e rtain corrections in the s e rvice ce rtifi­

c a t e includ ing his de signation as wo ll as the pe riod Of 

service. Afte r h ea ring thP a pr licant a notice was iss ued 

to th e resp onde nts t o file r er"' ly. Neithe r anyone appeared 

for the r e spond ents nor any reply wa s filed on their 

b ehalf, on the date whe n the case came before the Division 

Bench. On 13.1,1997 the Division Bench h eard the matt e r 

and not iced that a 11 the porsons arrayed as r e spondents 

aro Off icials Of the We st e rn Ra ilway. It v-ra s , therefore, 

considered that t h P a pplication wou ld not bo maintainable 

be fore this Be nch. Learned counsel for th o a pp licant 

was pe rmitted to withdraw the application ~hich was 

disposed of a cc or d ingly. 

3 . 

that 

In the r e view app licatio n it has bee n brought out 
. ~lt{t.. 
b-G:tfi the r~ spondents are of We stern Ra ilway, the 

app licant himse lf wa s working in the Railway Primary Schoo l 
. \1,.. 

at Achne ra wh i ch is in the district. Agra and the cause Of 
~ 

act ion had arise n ~·h ile h e was working at that stat ion, 

It is further submitt ed that t e app licant also retired 

fr om this stat i on and, thPrefore , this Be nch of the 

Tribunal had j uris ·i ictian to hear the matter. 

4. We have cons i riered the a fore s-aid submissions • 
• 

'-J 
Since the cause of action,_:tated to have arisen \•·hile the 

applicant wa s posted at Achn e ra in the district Of Agra 

which cQnes under thn territorial jurisdiction Of 
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Of the Allahabad of the Tribuna l we recall our 

order d3ted 13 .1 .1997 and direct that tbc matter be 
listed bef0r c a Division Bench f or admissi ~ n . 

' ta~ 
I.1B /t8 ER ( J) 

Gcs 
' 

-~ . • r' 
• 

• 

-

-

. . 

MEMBER'( A) 

' • 

• 

I ' 

.. 


